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Amendment of the Delhi Rent 
Control Act 

1263. SHRI HARVENDRA 
SINGH HANSPAL: Will the 
Minister of URBAN DEVELOP- 
MENT be pleased to state: 

(a) whether the NDMC/ 
MCD had urged Government to 
make amendments in the Delhi Rent 
Control Act to avoid the steep hike 
in property tax necessitated by the 
earlier amendment; 

(b) whether the Central Govern- 
ment have since taken any decision 
in this regard; and 

(c) if so, the details thereof and 
by when the proposed changes are 
likely to be made in the Act ? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI 
MOHSINA KIDWAI): (a) No, Sir. 

(b) and (c) Do not arise in view 
of (a) above. 

Setting up of National Agency for 
technology transfer and building 
material development 

1264. SHRI HARVENDRA 
SINGH HANSPAL: Will the Minis- 
ter of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government propose 
to set up a National agency to for- 
mulate a comprehensive approach to 
technology transfer and building 
material development in the coun- 
try; 

(b) if so, the details in this 
regard; and 

(c) the purpose behind setting up 
of such national agency and to what 
extent it will help in developing 
building material centres in the 
country? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI 
MOHSINA KIDWAI): (a) to (c) 

The proposal to establish a dedi- 
cated organisation on housing tech- 
nology and building materials has 
been under consideration of the 
Government. The status and struc- 
ture of the proposed organisation 
are yet to be worked out. 

 


